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\ Explanation.—For the purposes of this section—

(a) “computer” means. any device that receives, stores and
processes data, applying stipulated processes to the information
- and supplying results of these processes; and

‘(b) any reference to information being derived from other _
information shall be a reference to its being derlved therefrom
by calculation, comparison or any other process.’

14. In section 37A of the Central Excises Act, in clause' (a), for
the words “a Collector of Central Excise”, the words “a Principal Collec-

tor of Central Excise or g Collector of Central Excise” shall be substi-
tuted

15. In sectlon 38 of the Central Fxcises Act, for sub—sectlon (2) the
following suhb- snctlon shall be substituted,; namely — :

“@)- Every rule made under this Act and every notlﬁcatlon issued
under- sub-sectl_on (1) of sectlon SA - and geetic ,n ~11C shall be 1a1d as

Amendc
‘ment- of _
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